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criminal

The pstitloner is facing a trial 1n a competent /court for
an alleged offence u/s 279/304R 1PC, The;departmental proceedings
have been initiaﬁed and they are continuing, We have seen the
summary of alleggtions fer the purpese of the departmental snquiry <
and we are satisfied that the allegations in the charge-sheet given
to the petitioner in the criminal trizl are substantially the
same as given in the summary of allegations of the departmental
enquiry, There is a possibility of the petiticner being prejudiced
in the cri&inal court if he is compelled to disclese his defence,
Therefore, this is a fit case whel® the departmental enquiry should
be kept in abeyance till the decision of the criminal ccurt, Ue
accardinglyldirect that the'departmantal enquiry shall be kept in
abeyance till & final order is passed by the competent criminal
court, If the petitioner is cenvicted by the criminai court, ‘that
may be the end of the matter, If, howsver, he is acguitted, it would

be open to the authority concermed to reccnsider the case of the

L petitioner and thewdspartmental 8NQuUiry may . ccmmence,
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2, With these directions, this application is disposed of

finally with ne‘ocréer as to costs,
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